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Submission o f Report by Committee 
on W orkers' Participation in M anage

ment

•53. SHRI M ANORANJAN B H A K - 
TA : W ill the Minister o f PA R L IA 
M ENTARY AFFAIRS AN D  LABOUR 
be pleased to state:

(a) whether the Committee on 
W orkers’ participation in the manage
ment o* companies has com pleted its 
report;

(b ) if  so, the recommendations o f 
the Committee; and

(c ) if not, the progress made by the 
Committee in this regard and when its 
report is expected?

THE MINISTER OF STATE IN 
THE M INISTRY OF LABOUR AND 
PARLIAM EN TARY AFFAIRS (DR. 
RAM  K IR P A L  S IN H A ): (a ) No, Sir.

(b ) Does not arise.
(c )  The Committee on W orkers’ 

Participation in Management and 
Equity has met twice so far. on the

23rd January and the 3rd February, 
1978. The Committee is scheduled to 
meet again soon. In view  o f the 
com plex nature o f the subject before 
it, the Committee might have to meet 
a few  times more before it can com p
lete its w ork and finalise its report.

Labour Code o f Conduct to prevent 
Industrial Strife

•55. SHRI PRASAN N BH AI MEH
T A : W ill the Minister o f P A R L IA 
M ENTARY A FFAIRS AN D LABOUR 
be pleased to state:

(a ) whether Governm ent o f India 
are considering to have a Labour 
Code o f Conduct to prevent indus
trial strife;

(b ) if so, whether Union G overn
ment are considering to have a dialo
gue with State Governments, indus
trialists and trade unions in this re
gard;

(c )  whether this proposal w ill help 
to remove the labour unrest in the 
country which has been increasing 
for the last six months; and

(d ) what other steps are being 
considered for the rem oval o f labour 
unrest?

THE MINISTER OF STATE IN 
THE M INISTRY OF LABOUR AND 
PARLIAM EN TARY AFFAIRS (DR. 
RAM  K IR PA L SIN H A): (a ) and (b ). 
A fter a series o f consultations with 
the representatives o f employers, em p
loyees and the State Governments, 
tbe Government o f India are at pre
sent finalising a comprehensive bill 
an industrial relations.

(c )  The main objectives o f the pro
posed measure is to promote indus
trial peace and harmony. It would 
not be correct to say that industrial 
unrest has been, increasing . when 
figures o f mandays lost do not show 
such .sin increase.

(d ) Appeals have been made to 
em ployers and employees, from  time




